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-(•[ADULTERATION IN D.M.S. BUTTER 

193. SHRI MAN SINGH VARMA : Will 
the Minister of AGRICULTURE / fifa *T^I be 
pleased to state : 

(a) whether it is a fact that the judicial 
magistrate of Delhi has recently drawn the 
attention of the authorities of the Delhi Milk 
Scheme to the fact that the butter manufactured 
under the scheme has been found to be 
adulterated ; 

(b) whether it is also a fact that the said 
Magistrate has alleged that the Delhi Milk 
Scheme is not acting on the provisions of the 
Prevention of Food Adulteration Act; and 

(c) if the answers to parts (a) and (b) 
above be in the affirmative what action has 
been taken by Government in this regard ? ] 

 

t[THE MINISTER OF STATE IN THE 
MINISTRY    OF   AGRICULTURE / fifa 
*Rn?ra  Jr  xrst*  ^aft (PROF,  SHER 
SINGH): (a) In his judgement dated 13-9-1971 
the Judical Magistrate, Delhi did not state that 
the butter which was found adulterated was 
actually manufactured by Delhi Milk Scheme. 
He, however, drew the attention of the 
authorities concerned, inter alia, to the fact that 
the system under which the butter 
manufactured by Delhi Milk Scheme was sold, 

encouraged the adulteration of this article. 

(b) Yes. The Judicial Magistrate observ-
ed that the provisions of the Prevention of 
Food Adulteration Act in relation to the issue 
of warrantees by manufacturers of food 
production was not observed by Delhi Milk 
Scheme. 

(c) Delhi Milk Scheme is giving war-
rantees in writing in respect of butter supplied 
to its authorised dealers. These warrantees 
were, however, not recorded hitherto in case of 
supplies of butter made to Super Bazar. This 
deficiency has, been rectified and Delhi Milk 
Scheme are now giving such warrantees in 
relation to the supplies of butter made to Super 
Bazar also. ] 

f [ ] English translation 
 


